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MR. D ~ PU y- P AK R: The Hou e 
wiU now take up the next item that i, 
the e ollltion by hri lldhir Kumar 
Giri l 'egarding th~ Centre- tate r lation-

hip. On belia lf of hri udhir Kumar 
Giri, hri Amal Datta will mdve die re-
olution. 

SHRI AMAL A IT A (Diarn nd Har-
bour): On ehatf of Shri Slldhir Giri, T 

g to move: 

'This Houso i of tbe opinion 
that emerging pattern different lingui ~ 
ti nd ethni group a di tinctive poli-
tical entitic in the body politic of our 
country ncces itates the re tructuring 
of financial and other reiali us between 
the Centre and th tate and, therefore, 
re lve that the relevant Pl'ovi i n of 
the . n titution be amend d suitably.' 

MR. DEPUTY-SP AK R: You can 
speak now since you have moved it. 

SHRI AMAL DATTA: Sir, the po i-
tion of the Centre- tate relati n hip ha 
been occupying a very promintmt place 
in the political debate in the c untry. for 
the 1 st ixteen or eventeen year , It wa 
alway in the mmds . of the people who 
were acquainted with the sy tern of Gov-
ernment and the Can titution of thi 
country a-nd who had b en a cqua in t'.';;d 
with political thinking of the founding 
father of the n. titution, the way the 

n tituti nal and admini trative set-up 
f the counLry wa moving. But a 

I ng as there Wa one p litical party rul-
ing at the entre and in all the t te , 
this did not c me ill the f rum of an 
op n conflict r confront tion and this did 
not become a subj ct-m tter of a p liti al 
debate, discussi n or agitation. 

ir, even t the time when the onsti-
tUlion W bein' ena ted, there wa a 
di nUn min rity who object d to the e 
po\: er bing ccntr lised in the entral 
o vernment. It w s conh:.nded that the 

entral ov rnment hould n t be endow-
ed with so mucn of powers at the co t 0 

the t tes. It contended that the frame.-
work Of the nstitution, theref ere did 
not rn ke it a fedoral Con titution. In 
fact ir, there w a 1 t of de~e on 
th point-whether we hould c IL our 
country a federal c untry or we h uld 
call it a Union. We ultimately decided id 
call it a . Tnion. But, Sir, when. w studied 
in our colleges in Political Sc.ience, we 
were always told that India w ode c:Ji. 
th countrie having a federal Con tittition 
and tYt~ te cher as also th books we 
read, comparell India with the Ot C1r 
countrie having tederal Can titution like 

anada United States, Au tralia, Switzer-
Jand and several other countries. In th e 
day . tht can titution of socialist count· 
ries--even now, it iso-was seldom tu-
died in the univor ities Or colleges. '''-
were Lold that although there wa unitary 
bil , India wa ', in fact a federal Stat. 

he p litica l condition had n t then come 
into the open in the fiftie or until 1967 
but, when there were a many States whicb 
came out with non-Congres Government 
a.nd when there was one Gove.rnrrrent at 
th~ Centre and the States were ruled by 
other political p .. "tics, tbes ditlicultiea 
ari ing out of the peculiar form Of tbe 
Con (itution had not become clear. When 
in West Bengal- I drew my experience 
from West Bengal and 1 have to-the Uni-
ted Front Government came in 1967, 
of tbe main log os of that Government 
wa th t tbere hould be more devolution 
of powers from tbe Centre to th.e tate 
that is, more admini trative powers, more 
legi. lative powers aod mOr financlal 
power. 

Th t Government openly aid tb t lh y 
would llot be hie to do many things or 
even the ve.ry ordinary tbings for which 
they had to depend upon the entral 

ovcrnment. For example, for the finftn-
iat assistance and for the administrative 

approval and for everything, they h d to 
run to the Centre I.n fact the politi 1 
opponents of the Governme~t then did 
oat ta e it eriously. They s id that 
everything w s laid at the door of the 

eotre. M aoy cartoon came c rica.tur-
ing the Mini ters. Even for mi carri ae 
in a hospital it was arcastically said, was 
due to the Centrr 1 Gover mente 



But, ir~ toda l11 
ed. od' y 

'in ari 
outhern 

which ro e ut of thht 
thero 'hOlitd 
relation hi. lOW, the ov rn-
men mpJied with that reque t and 
po ibly al 0 WL er by the perience and 
the agit . tion which came f rom variou 
other tate '-n t only W t Bengal but 
aI" olher tate' in North East Inu ia and 
P.wjab--th y hnve now appointed ark nria 
CortJ.mis, into go into the matt r p"! l'lain-
ing 1 "ntn: ,A<lr~ r JUl ien 'hip, Political 
t!nsi , S h:.l ~e t ~ 'orne n0W omp lling and 
t i _0 J that th nl ra l Governmc t 

• l last b "'!t ~blt; to rt! o!.'!lIi" it. 1 
mly i 'n f r the go d f the n tion and 
. r the ,0 0 1 of the people th' y culd 
lave rec 19nj. ell it twcnl y ye~n's aQo. But, 
inforllln. tely. th~ lC3ders f the rllli.,g 
.my _ ndirt never l\!C g.!lised the nLC s-
ilY of ' voluti n of powcr of all kind~ 
c\minislrHtivc, kgislariv', fi nancial, te. 
In I.e other h.l'ht tIl Y contended th at 
h.~... wh nre a -;~ ing for m :-e pow~r 

'om t e enue nre nnti-nation'l an t 
I: t th 're. hou ld be more poyver with the 
Clt·C which vilt d t~e country good. 

Sir, w hat good thi ' more power hn'S 
)oe to the country and it peopJe dur ing 
e l' st thirty-five years of our Ind pen-
n e? W h:t . ~ had a growth rate of 
'r capita incom~ of 1 per ce nt during the 
;;t thirty· five y aI'S which i one of th 
we t in. the world. We have jl1st en-
19h f 0 per head a we h d 3t the time 

ndependence. We have Ie s of pnl se'i 
d oilseed'S. We hay not been able to 
velop our irrigation potential at all. If 

h d xpl ild our jrrigati n potcm i..tl 
:re would be 150 million he'ctares under 
i ti n t day wh ,reas w h ve only 25 
lIi n h_cLarAs which i ' ju 't a quarter of 
~ p t nti I. OUf power supply is in a 
y very b position. ·In every poss ih ~ 
y Indirl'l de elopment ha5 cut a v\!ry 
ry picture in the .perspecli e of the 
'elopment in the. world dUring the last 
·ty- five ye rs. Thi's j what th peop:e 
India h ve got becau e of having a 
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trong Centr during the In t thirty-five 
y ars. 

trong nt e 
t thi strong entre 

wa n t as [rong a it i today when the 
011 titution came into exi tcnce. Al-

though O'llr ontitution ollowed certain 
peculiar features of the Brjti h overn-
mcnt of India ct 1935 and thereby gave 
lot more power to tbe Central Government 
th ... n j given in any federal Con titution, 
y t the ruler at the entre were not sati 
tied with thal power. They gradu lIy 
w\,:nl on increain their power. They had 
th ~ admini trativc power the p wer f 
giving admini [rative dire lion to the Sta-
tes. to say that they hould or hould n t 
'arry on i adi itie in a certain way , 

1 hat c ntral legislat ion is not impended. 
'fh! ' cn lf had the power (0 legL late even 
under tho e head .; of legislation which are 
giv n e el usively to the State. ven that 
can be taken up by the entre according 
to the on titution a originally enacted 
but even 0, the ruling party becau e they 
h::ld compilant people, their own party 
people ruling in all the State, got their 
acquie ence and got the Con titution 
amended whenever they wanLed to arr -
g.lte to them. elvc'S more and more power . 
They go t more admini ,trative power; they 
"o t mol' e eCllli e p wer. ' bey h ve got 
so much power that they can sack any 
elect d Government. Originally the Conti. 
I uti n gave that power becau"Ie that wa5 
a PI' visi n there in the Govenltlient of 
India Act of 1935 that the President-
which word was sub tituted in pIa e of 

Jl 'v'crnor G nerat an 1 notbing el e-will 
be able to dis olve the egislative A~ embly 
of a ny St· te or s ck the duly elected 

I e)' " rnm ·:!nt of any ta te and jmpose on 
it his own rille hat will be rule by the 
P,trIL m"nt and Parliament can a1 ound r 
the on ' tituti n give the Pre,;jdent the 
n1ire power. , th t kind of a situation 

W:l there and that i ne of the ba~ic 

aU',e tb t drew the attention of the people 
to the p"'c uliar feature. and weaknes es 
of tbe Indian n titution where a demo-
cr. tically-eJ eted G vernment can be 
thrown out by the fiat of certain ersons 
wh have nothing to do with the onsti-
tutiOl:l of the A ;embly of any particular 
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State. . ,over the" heads of the electors 
Government after GoVernment have been 
s eked · re rtink' to thi extraDrdinary 
power of our con titution. 1 am l.'lte when 
the Foonder copied it out from the Gov-
ernment of India Act of 1935, they would 
never have tbought that thl would be u ed 
for uch purpo s. But now that the power 
ha been ubje.:ted to 0 much abu ! it 
ha become nece ary to delete such pro-
vi ion of the Con titution. And, in thi 
instance ' I am referring to Articles 356 
and 3 7 ' of the Con titution which, ac-
cording t thi R olution, must be dele-
ted. That i 1he ba ic thing but tbat i 
not all. There are sO many o~her ection 
of the offending Article of the on titu-
tioo which rna e the State a mere begger 
t the cntral overnment. For every 
major mea nre that tbe State wants to im-
plement it ba to come to the entral 

vernment for it approval. And then it 
has again to come to the entral Gov-
rnmen t for finance. So, again and aSain, 

with a beggin& bowl, with a hat in band, 
the duly lee ted {Iovernment of a State 
has to come to the eQtre. They want 
to atisfy t.he genuine need of their 
people. They want to do certain thing. 
But they cannot do it. They pas a legis-
lation in the Assembly. That legi lurion 
i more often than not, whenever 
it impinge on an important aspect, ha!J 
to be assented to by the President. It 
ha to be re erved for the assent of the 
Pre ident. The overnor of a State can-
Dot do it and then sometimes there are 
delays and delay have been known to 
occur. I don t know for what period the 
delay may go on Delays have been there 
for one year, tWO years, three year, etc. 
And now, a Bill pa sed in 1969 by the 
West Bengal Assembly is still pending for 

"the a Ij nt f the Persident. It ha gone 
on for 14 year. This is a very basi Bill, 
a Bill which ·the tate I wants to enact to 
bring about certain fundamental changes 
in the land tenure system. It i necessary 
not only to bring about social ju. !ice but 
it i neces ary to bring ab ut increa e in 
agricultural production ftnd implement 
modern method of "agriculture. 

It: i neces ary to have the ownership 
of land in those who till the land. And 
that we bave not been abJe to ensure only 

because of this provision . in the coilstitu-

tion that a Bill which p:rtain to land re-
form ba to be re erved for be. e t f 
tbe President. Tbe 1969 Bil1 i till awaij-
ing the a ent of tbe President ~. 19 3. 

, this j the legi lative power. ir f .of 
all, let lUI know what ha been tbe struc-
ture of the legislative powers. I am refer-
ring to Schedule 7 of tbe Con titution. 
Under Li t-I Of the ' main heads of item, 
the power to enact tho e legi ations has 
been kept exclllsively fOr the Parliament, 
for the Central Government, the ' ruling 
party at the Centre. They are to decide 
what hould be done in those major fieJd 
of activities and whether legislation shou d 
be brought forward and pas ed by the 
L gi lature or not, and whether it i. to 
he siven effeCt to or not will only be 
de termined by the Central Government and 
the: States have no say in this. I thjn~ 
that there are 47 item in the Concurrent 
List and in regard to the items. in the 

oncurrent List, even a legislation pas ed 
at the tate Legi lature has to get lqe as-
ent of the President. So only in a small 

fidd the power to legi lute ha been given 
to t he State and there again the Cenral 
Gov"rnment can step in and say that such 
and slIch Jegi lation is not in the na-
tional intere t nnd therefore We will not 
allow it to be passed. Therefore, there 
i the necessity now to redraw the whole 
picture of this division of legislative 
powers. The legislative competence of tbe 
Parliam"'nt given at the expense of the 
S:ate Governments has to be curtailed. It 
is neces ary to change the Constitution in 
order to ee that the 'people determine tpeir 
own destinies. They do not bave to ~ome 
to Delhi and depend on the coteries at 
tbe entre to decide on the happenings i{1 
places 2000 kilometres away from .l)ell;li. 
ven a small irrigation scbeme cannot be 

taken up without the approval of the . Plan-
ning ommission. Thi is the situation 
whi h cannot be concejved of by any other 
country and I haVe given you the figures 
a to what 'bas' be.en the result of the 
centralisation of bureaucratic power and 
administraiion and legi I tive power ve t-
ed in the Central Government which reigns 
and rule over sp many 'crores of peopl~. 
Now, practically we have reached the mark 
of 70 crores of people. 0, w~ must see . 
the things in their prop~r perspective a& to. 
what the Government is for. The oriiinal" f \' ., " I 
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conception of the overnment was that 
the Govei"nment will maintain 1 wand 
rder and the pe pie will do 11 other 

thin . BUt that conception of the OY-

ernment j no longer there in India. In 
no country in the world doe uch a notion 
prevail any more. The Government ill 
have to e to the elfare of the people, 
I am a harned to point out that tbi Hou e 
ha ju t now defeated a Private Member' 
Re olution which ought to give everybody 
the right to work, wllich sought to make 
right to work a fundamental right. Thi j 
the attitude of the ruling party here. But 
tbat j not the attitude of other partie 
which are ruling ome tate. 

MR. D P TY-SPEAK R: You could 
have organi ed your strength and defeated 
the overnment. 

SHRI SU IL MAITRA ( alcutta North-
st : You can rest assure that in two) 

year they will go. 
SHRI AMAL DATTA: ir, We never 

thought that nece sary for some rea on or 
other Member on that side ut 0 spoke 
in favour of that Re olution and a Member 
on tb t side wa the mover of that Re olu-
tion and they have defeated their own 
Resolution. • his i exactly what the 
ruling party i doing. They say one thing 
and do ju t the opposite. Thi i exactly 
what tbi party has been doing for the 
1a t 30 year or so to hoodwink the people. 
I am sure that some of them would say 
that they had spoken in favour of this 
Re olution but, at the same time they 
would Dot say that they had a1 0' voted 
against it. (Interruption) I have alreadY 
p ken of the mi erable achievement of 

OUr Government at the Centre. I wa 
not required to say much a bout the mis-
erable achievement of the trong entre, 
but I am compelled to do so becau e the 
que tion about the Centre- t te relations 
bas been posed in a wrong fa bion. A 
olution to thi problem depends not so 

much on who applies his mind to solve 
the problem or what methods are applied, 
but it d pends more bow the problem ha 
been posed. The problem has now been 
posed th t those who ant trong St tes 
want a wea Centre. It is not that; a 

trong ntro needs tronQ; States also. 
If the States are 'Dot strong, a trong 
Centre would be of no use. A few daYS 

ag our hri Sanjeev 
Reddy 

MR. PUTY~SP A 
be strong, only th n the e 
'trongC:f. 1 think the 
agree wjth it. 

HRl AMAL DA A: Otberv..:ise, the 
head will not be trong. 

HRl UNIL MAITRA: R bindranath 
Tagore aid: if all the blood fi'om your 
body gushe into your head, it i not the 
jgn of good health. With all the bJood 

glt hing in your head qOllr face may ) k 
v ry gJos y, but it doe not neces arily 
rene t your b nUh It rn. y reflect a very 
'cri u di ea, e. 

HRI AMA DATTA; And he may 
die of er brat haemorrhage! 

(llIIermp( ('ls) 

MR . D PUTY- P AK R: We do not 
want that this hould happen either to the 

entre or t the tate. tate and the 
Centre mu t be strong .... 

HRJ KRI HAN HANDRA HA R 
( urge pur): That is our point. We w nt 
10 highlight that point. 

MR. D PUTY- PEAK R: The Gov-
ernment aLo agree t that .. . . (Inter,f'IIp-
tiol1 ). They want the entre and tbe 
State to be strong . .. . (llIterruptions). 

SHRI AMAL DATTA: Sir, I was 
talking about the mi ruble performance 
of the entre in gro term. But it ha 
been seen in terms of incr asing disparity 
of income in the ociely. Jt h increased 
so su h an extent that today more han 
40 per cent of our people not only live 
b low the poverty line, they are aL 0 suffer-
ing from persistent hunger and mal-nutri-
tion. I do not know whether the Mini ter 
itting here has read the lecture which bas 

been delivered by a very eminent econo-
mjst in Delhi in January and which has 
generated a lot of contro er y among the 
economi ls because of certain entences in-
corporated therein, but nobody challenges 
what bas been lated in that debate that 
40 per cent of the Indian popuJation ·is 
suffering from persi$tent hunger and mal-
nu:rition and its result. He b compared 
the Indian conditions with tho e of China 
and Sri Lan a. In India after 35 years 
of independence, the longe¥ity expected 
at birth is 52 yars; in China it i 65 years 
and in Sri Lanka it is 69 years. It is 
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becau 'e food i availabl in tho e countries 
uffer from m lnutrition .1 

countrie a I 0 cannot afford 
faciUtie which are available 

to the d veloped cOllntri of the We t. 
but th ure rea on of thi increa ed longe-
vity is the the lack of hunger and malnutri-
tion in tho e countrie. It ha en tat-
i tically proved' there is n thing d u tful 
and arnbiguou about it. 

I bad asked Chi que tion in the on ul-
tativc C mmitt e of the Planning om-
mi ion, where the Deputy- hairman, 
Planning C mmi ion, and Member of 
th Planning ommi ion were pre ent. I 
had given them the arne tati tic which 
J ha e indicated just now. J a ked them 
if th~y meant t do anything to redre s 
th... itunti n f di parity from whi b flow 
malnutrition and hunger in India? 00 you 
have any intention f doing nnything in 
thi. c nne(.;tion 0 that the I ngevity of the 
Indians a lea~t come ' up to the hinese 
le el? hey said tbe have no uch plans. 
They annot think f it, since ur fo d 
pr ducti n i 0 low. Today Juring this 
drought y ar our f od pr du tion might 
haVe gone down by four t five to ix 
milli n tonnes. I don"t know what are 
the e timates at pre ent, but one or two 
month ag it came in the papers that it 
had reached a rec rd Ie el 'f 132 million 
tonne. 

iI, thi 132 million tonne of food· 
grain i 40 milli n tonne Ie s than what 
We requirc. If u go on the basi of 
average "r capita requirement of 2,600 
calories which doc not take into a count 
the more alorie requirement for the 
manual w rkers and whi b i far Ie ' 
than what the pe pIe are getti ng in deve-
loped ountrie. he people in developed 

untrie are g tting more than 3,000 
calori per capita per day whereas on 
the ba 'i ' f 2,600 calorie per capita per 
day we are having our food production 40 
milli n tonnes hor~. And then we take 
the credit to our elves for baving a record 
f dgrain pr duction of 132 million ton-
ne. They should be a harned of it. The 
Planner do not even know what is our 
requirement. I can tell you t"nat this is 
tbe result of your strong Centre and your 

trong Planning ommi ion, which pre· 
pare a document having no basis at all. 
They have not calculated what the people 

require. hey have calculated bo much 
ferWj er they can prodtlce and ell' hoW 
much coIl boration can be entered into 
for producing more fertili er. Th t i 
the ba i of your calculations. You talk 
about If-reliance, you talk: about elf-
reliance in defence, you talk about eJf-
reliance in indu try, but for everythini 
you 'have to go to foreign countries and 
gel th e from them on collaboration, may 
be on turn-key ba is Or whatever it is. 

o. thi bas been the achievemen f 
ur trong Centre. This being the achieve-

ment it i lim~ for the Government to t rt 
thinking becau e Of the deb cle they have 
utTered in the outhern tate. I am 

sure, the rig'ht-minded and thinking people 
in the ruling party will not uffcr from 
euphoria becau e of thi vi tory in the 
Delhi election Metropolitan Coun iJ and 
the Delhi Municipal orporation. . 

HRT SATYA ADHAN HAKRA-
BORTY ( a1cutta outh): And thi i at 
act of R . 1500 crore of A lAD they 
have taged . 

HRI AMAL DATTA: r think they 
should now tart thinking about the rea n 
for thi. The rea on f r thi is that tbe 
pe pie' a piration have n t been fulfilJed. 
That i the rea on. And you will never 
be able to fulfil their aspirations becau e 
you will never be ahl to take up adequa-
t Iy the great challenge of bringing pro -
p rity to thi va t ma of people and to 
(hi., va. t territory. until the relation hip 
betwecn the entre and it various part 

PUt n a uitabJe footing. ,you have 
think a fre h. 

Dun't think that on lituli n i a-
ero anct. I am ure yOll don't think 0 

ecau e you ita e changed the COll titu-
tion 48 time. Having changed it for· 
tyeight time, another about a dozen of 
offending Article whi h deal with the 
legi lalive power of the ntre and the 
tate which deal with the power of the 

Pre ident to di olve the Government and 
A embly of a State Or tho e article 
which deal with the finalcial power of 
the entre and the States. can be ch nged 
a1 o. They can be changed by one Amend-
ment to the Constitution. And on it you 
ean reach a national consen u . You 
should rea h ~ n~tion 1 consen us for yonr 
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own ufvivat. I do Dot ' 0 whether 
even so y,.>o ill be able to survive. I do 
not guarantee that. But any mature poli-
tician will now sit back and start thinking 
what ha gone wrong. 

18 hrs. 

The Congre Party had always thought 
the:- urh to be' its ~ bastion; and t.h t ha 
D K0nt:. In the next electio1l5, what 

ill bap n to th'e northern tate? It is 
time that you tarted rejecting abjuring 

OUr hih·and-mihty attitude. Jt j time 
y u t rt~d taking the States into confid· 

l cnce. It j time you tarted thinking 
h you cim do good to th people. and 
t rt : (ak'iug -smull. tentative foot tep to-

,ard he well·beilll! of tbe people at 

iarge, and not. tow rds helping m 11 
coterie of people to mal.: m ney, nd 
ma f rtun. ,there i need for 
~mendment of certaio provi ions in the 
Con 'titution. 

MR. DEPUTY-SP AK R: Mr. DaU , 
] tbink you are oot goin to conclude now. 

SHRI AMAL DATTA: o. 

R: Then you 
can ontiuue your pee h ne t time. 

The HOM now tands adjourned to 
meet at 1 t a.m. on Monday the 4th April, 
1983. 

18.02 hr . 

Till' Lok Sabha then adi urned till Elevel 
of the C:o k on "fonda,V" April 4, 19831 
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